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O R D E R 

(Through Virtual Mode) 
 

05.01.2021   According to the Learned Counsel for the Appellant- Mr. 

Sanjeev Kumar, the ‘Notes of Written Submissions’ of the First Respondent, even 

though has been filed before the Office of the Registry, copy of the same was not 

supplied to him. As such, this Tribunal directs the Learned Counsel for 

Respondent No. 1 to supply a copy of the ‘Notes of Written Submissions’ of First 

Respondent by 12.01.2021. The Office of the Registry is directed to List the 

matter on 19th January, 2021.  

 In the meanwhile, it is open to the Learned Counsel for the Appellant as 

well as Learned Counsel for Respondent No. 1 to supply their respective ‘Notes 

of Written Submissions’ to the other side.  

 
 

                [Justice Venugopal M.]

     Member (Judicial) 
 
 
 

(Kanthi Narahari) 

Member(Technical) 
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